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(3)  The Food Corporations 
(Amendment) Ordinance, 1 9 76 
(No. 16 of 1978) promulgated 
by the P resident on the 3 1 st 
December, 1976. 

I( 4 ) The Representation uf the 

People (Amendment) Ordi­
nance, 1 977 ( No. I or 1977) 

promulgated by the President 
on the 2 nd February,  1 9 77. 

1( 5)  The Petroleum Pipelines (Ac­
quisition of Right of User in 
Land ) Amendment Ordmance, 
1 97? ( No. 2 of 1977) pronul­
gated by the President on 3 rd  
February, 1 977. 

t(6) The P residcmtial and Vke-Pre­
siden1.i i;ll Elections ( Amend­
ment )  Ordinance, 1977 ( No. 3 
of 1 977) promulgated by the 
President on the 3rd February, 
1 977. 

f( 7 )  The Disputed Elections ( P rime 
Minister and Speaker) Ordi ­
n ance, 1977 ( No. 4 of l U 77) 
promulgated by the President 
on the 3 rd F('!b1"l�a r'y, 1977 . 

· (8)  '!'he Government of U n ion 
Territories (Amendment)  
Ordinance. 1 9 7 7  ( N o .  5 of 
1 9 77)  promulgated by lhe 
President on the 7 th £ebru­
a ry, 1 977. 

'( 9 ) The Delhi Administration 
(Amendment) Ordinance , 1 9 7 7  
( No. 6 of 1 977) promulgated 
by the President on the 7th 
February, HI "7. [Placed in 
LibraTIi. S�e Nc.:. LT- 2 ! 7 7 . ]  

SHRI JYOTIRMOY BOSU : Si r, i t  
-was clearly indicated in the Handbook 
for Members that while the papers are 
'being laid on the T a hle of i he HeuEe, 
the Members have a right to seek 
further infonnation. But unfortunate­
ly, after you left, tbat provision was 
withdrawn. It ia a pity th at that prac­
tice should continue now. 'Therefore, 

:Slr . . . 

MR. SPEAJtEB: �ow, �t the paper:. 
be l�id on the Table of the House. 

PROCLAMATIONS REVOKING INTERNAL AND 
Ex:n:RNAL EMERGENCIES, NOTli"ICA­
nONS UNDER DEFENCE AND INTERNAL 
sEcURITY OF INDIA RULES, 1971,  AND 
DEFENCE AND INTERMAL SS'::URITY OF 
INDIA ACT. 1971,  4ND A STATEMENT, 
AND PRESIDENT·S ORDEr. UNDER G(·VLllN'­
MENT OF UNION TERRITORl"F.S ACT, 1963. 

THE MINISTER OF PARLIAMEN ­
TARY AFFA IRS AND l.ABOUR 
( SHRl RAVINDRA VARMA) : On 
behalf of Chaudlh.'Bri Charan Singh, 
I beg to lay on the Table : -

( 1 ) 4. copy each of th e followin g 
Proclamations ( Hindi and EngliRh 
versions ) under sub-clause ( b )  of 
clause ( 2 )  of article 352 of the Con­
stitution: -

( i )  Proclamation issued by the 
Vice-President acting as Presi­
dent on the 2 1 st lVI.arch, 19'1 7 

under sub_clause l a )  of clause 
( 2 )  of article 352 of the Consti­

tution, revoking the proclamation 
of Emergency issued on t.he 25th 
June, 1975, published in Notifica­
tion No. G.S.R. 1 17 ( E ) in G azette 
of India dated the 2 1st March, 
1 977.  [Placed in LibT4TY. See 

No. LT-31 77.]  

( ii )  Proclamation issued b y  
the Vice-President acting as 
President on the 27th March, 1 977 
under sub-claUSe (8 ) of clause 
( 2 )  of article 3 52 of the Consti­
tution, revoking the Proclama­
tion of Emergency issued on the 
3rd December, 1 97 1 ,  published in 
Notification No. G.S R. 132 ( E )  in 
Gazette of India dated the 27th 
March, 197'7. [P lacerl in Library. 
See No. LT-4177 . ]  

( 2 )  A COpy of the Compensation 
Tribunal (Amendment) Order, 
197 7 (Hindi am; English ver-· 
sions ) ,  published in Notification 
No. G.S.Ri. 'n C E )  dated the 9th 
FebrU'Bry, 1 977 issued under the 
Defence and Internal Security of 

India R'UI�., 1 97 1 .  [,placed �n 
LibTa'l'1l. See No. LT-5177.] 
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( 3 )  ( 1 )  A copy of the Defence 
and Internal Security of India 

(Amendment )  Rules, 1876 ( flindi 

and English versions)  published 
in Notification No. a.s.R. 396 ( E )  
dated the 1 1th June, 1 976, under 

section 35 of the Defence and In­

ternal Security of India Act, 197 1. 

( ii )  A statement (Hindi and 

English ,:,ersions ) �ivillg reasons for 
delay in laying the above Notifica­

tion. [P laced in L ibrary . See No. 

LT-6/77.]  

(4 ) A coPy o f.  the Order of the 

President dated the 5th February, 

1 977 issued under section 5] of the 

Government of Union Territories 

Act, 1 963, extending the President's 

rule in PondichelTY for a further 
period of one year commencing 

from the 28th March, 1 977 pubHshed 
in Notification No. S. O. 149 ( E )  

i n  Gazette of  India dated the 9th 
February, 1977. [Placed in 
Library.  See No. T...T_ 7 .' 7 7 . ]  

12.20 hr.. 

RE. ADJOURNMENT MOTION 
DR. KARAN SINGH (Udhampur) : 

Mr. Speaker, Si r, I have given notice 

of an adj ournment motion to j iscuss 

the undemocr atic and totally ·.,"war­
ranted dissolution of the Jammu and 

Kashmir  Assembly. Thpre has bl:'en 
a major distortion and perversion of 

democracy and t h i s  should be brought 

and discussed before the Hous'i! im­
mediately. 

MR. SPEAKER : I have recei ved the 
notice, and I will request the hon. 

Member to raise it tomorrow. 1 will. 
give my conSideration to it today and 
tomorrow we shall see if we can dis­
cuss. 

SHRI SH Y f\ M N AN DAN MISHRA 
(Begusarai ) :  M ay I raise a question of 

propriety, if not a breach of privilege '  
o f  the House? 

SHRI JYf)'fIE.WIOY BOSU : (Diamond 

Harbou r) : On the cl ay of Presid�nt's 
Address , how can it be raised ?  "Y ou 

should rule it out.  

M R .  SPEAKER : I have received the 
notice. I have been suggesting to the 
hon.  Member that I wi ll be giving my 
consideration. I am very parti cula r 

that the Vote on Account must go · 
through, but, tomorrow, I will give my 
consideration and then give my I E-ci­

sion tomorrow morning. 1£  the re is 
going to be discussion tomorrow, you 
can have i t  some time t om orrow 
eveni ng .  
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